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5. C.I.B. staff of Zonal Railway~ and 
plain clothed staff' of divisions are deputed 
to co11ect crime intelligence regarding coal 
theft/pilferage and to organise frequent 
raids against anti-social elements. 

6. Joint checks of weighment of wagons, 
receipt and issue of coal etc. at various 
depots are made by InspeC'tof'.! of the Com­
mercial, Mechanical and R.P.F. Depart­
ments to ensure proper accounta\. 

Cd.lsln Talli Trade in Metropolitan 
Citietl 

"73· SHRIMA TI MRINAL GORE: 
DR. BAPU KALDATE: 

Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether it is a fact that taxi trade 
has been seriously affected in the Metro­
politan cities like Bombay, Calcutta and 
Madras ; 

(b) whether the present ploicies of 
pricing, distribution of passenger cars, 
the cost of ancillarks and petrol have any 
bearing on this crisis; 

(c) if so, whether Govrenment propose 
to appoint a Committee to consider this 
crisis; and 

(d) if not, what other remedies haw' 
been thought of by Government to end 
this crisis? 

THE MINISTER OF STATE IN­
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) As far as th.., 
Ministry of Shipping and Transport is 
aware, taxi trade has not been seriousl~' 
affected in Metropolitan citieslike Bombay, 
Calclltta and Madras. 

(b) At prl"'sent there is no control on 
the pricing and distribution of passenger 
cars including ancillaries. The price of 
petrol in India depends upon international 
prices of the crude. 

(c) Does not arise. 

r d) Does not arise. 

I.L.O. Conference Geneva 

PROF. P. G. MAVALANKAR: 
SHRI C. K. CHANDRAPPAN: 

Will the Minister of PARLIAMEN­
TARY AFFAIRS AND LABOUR be 
pi eased to state : 

(a) whether he recently attended tlle 
international Labour Organisation Con­
ference at Geneva and led the Indian dele­
gation there ; 

(b) if so, full facts thereof including 
names of delegates who attended and the 
su1!iects discussed and decisions reached: 

(e) whether he was unanimously selected 
as Chairman of the said Conference; and 

l d) if so, the broad details of the main 
points be strressed in his Presidl"'ntial 
observations and in his other sayings at the 
Geneva Conference ? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND LABOUR (SHRJ 
RAVINDRA VARMA) : 

(a) Yes, Sir. 

(b) I. Names of Delegates 

Minister attending the Confn-tnu 

Shri Ravindra Vanna, Union Mini~t('r 
for Parliamentary Affairs and Labour. 

A. Government Grollp 

Del,.(aleJ 

I. Shri Sushi I Kumar Shind!', Minister 
of Labour and Tourism, Cov('rnn~ {'nt of 
Maharashtra. 

2. Shri K. S. Raghupathi, Secrf'tary, 
Ministry of Labour. 

Alln-nale Dclegales/Advi.fn-s 

3. Shri C. R. Charekhan, Perman~n: 
Repr!'sentative to the United Nations Cffiel"' 
in Geneva. 

4. Shri R.K.A. Subrahm .. nya, Additi­
onal Secretary, Ministry of Labour. 

5. Shri T. S. Sankaran, Chairman, Stat .. 
Indu.tries Promotion Corporation of Tamil­
Nadu. 

6. Shri V. P. Sawhney, Dir('ctor-C"n,eral 
(Labour Welfare), Ministry of Labour. 

7. ~ Shri C. R. Nair, Deputy Secretary, 
Ministry of Labour. 

II. Shri K. S. Sodhi, First Secretary, 
Permanent Mission of India, Geneva. 

Q. Shri S. S. Mukerji, Deputy Direetor, 
Mini,try of LahollT. 
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10. Shri B. She tty, Third Secretary, 
Permanent Mission of India, Geneva. 

B. Employ".I' Group 

Del'gate 

I. Shri Naval H. Tata, President, 
Employers Federation of India. 

Alternate Delegatf, 

2. Shri Moo~a Raza, Managing Director, 
National Textile Corporation. 

Advisers 

3. Dr. S. K. Somaiya, Representativ~ of 
the Council of Indian Empolyers. 

4. Shri N. M. Vakil, Representative of 
the Council of Indian Employers. 

5. 3hri Sumant]. Patel, Representative 
of the All India Manufacturers' Organi­
sation. 

C. Workers' Grou,lJ 

Delegate 

1. Shri S. Venltat Ram, President., 
Hin1 Maznoor Sahha. 

Advi.llrs 

2. Shri Prahhakar Ghate, Representa­
tative of th~ Bharatiya Mazdoor Sangh. 

3. Dr. M. K. Pandhe, Representative of 
the Centre of Indian Trade Unions. 

II. Th •• 4gmda of the Conferme, 

The Agenda of the Conference was 
as follows :-

I. Reports of the Governing Body and 
the Director-General. 

II .. Programme and Budget proposals 
and other financial questions. 

III. Information and reports on the 
application of Conventions and Recom­
mendations. 

IV. Revision of the Protection again.t 
Accidents (Dockers) Convention (Revised) 

1932 (No. 32) (secoend discussion). 

V. Hours of work and rest periods in 
road transport (second discussion). 

VI. Older Workers : work and retire­
ment (lirst discussion). 

VII. FolIow-up of the World Employ­
ment Conference : basic needs (general 
discussion) . 

VIII. Structure of the ILO: Report of 
the Working Party on Structure. 

The Conference also had cefore it the 
fifteen th Special Report of tI,c Director­
General on the application of the Declara­
tion concerning the Policy of Apartheid 
of the Republic of South Africa, adopted 
by the Conference at its 48th (1964) 
Session. 

III. Decisions reached at the Conference 

Briefly the decisions reached were as 
follows 

The Conference adopted a 203' 8 million 
dollar budget for the bi~nnium 1980-8 1. 

The Conference also adopted a Conven­
tion and a Recommendation each (i) on 
Hours of Work and Rr-st Periods in Road 
Transport and (ii) on the Protection of 
Dockers. It also paved the way for the 
anoption, next year, of a Recommendation 
offering a better deal to old~r workf'rs. 

Th~ Conference reaffirmed the validity 
of th" dt'Velopment strategy anopted at the 
11)76 World Employment Conference, 
aimed at reducing and eliminating poverty 
by increasing productiv(" employment ann 
meeting basic human needs. 

The Conference decided to renew the 
mandate of the Working Party on the 
Strtlcture ofILO to enabl~ it to arrive at a 
final agreement on the various is~ues pend­
ing before it and to submit a final report 
on the major issues relating to the organi~a­
tion's structure. at the next year's Session. 

The Conference adopted the Report of 
the Committee of Experts on the Applica­
tion of Conventions and Recommenda­
tions and noted with satisfaction the conti­
nuing efforts made bv Governments to 
ensure compliance with ratified Con­
ventions. 

The Conference also adopted resolutions 
on Child Labour, Disabled Persons, the 
Use of Arabic Lanaguage in ILO, the 
Development of the ILO's Programme 
for the Imprevement of Industrial Rela­
tions ann the ILO Technical Coopr-ration 
Programme. 

(c) Yes, Sir. The Minister for Parli~­
mentary Affairs and Labour was unam­
moudyelected President of the Confer­
ence. 

(d) The main points streoed by the 
Labour Minister were: 
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(i) The International Labour Orga-
'nisation had survived many decades and 
many vicissitudes and had repeatedly 
demoQstrated its util ity, its resilience and 
its continuing pn.nise. The primary 
reason for this re,ilience was ILO's com­
mitment to the concepts of universality, 
tri partism and social justi ceo 

(ii) The Conference coincided w;th the 
60th anniversary of the Organisation. 
The configuration of the p"litical map 
of the world had changed in the six 
decades. :-.lew nations had emer"ed. 
The advent and accession of new countries 
to the ILO had brought to the Organisa­
tion countrie3 with new ethos, new tradi­
tions and different styles of functioning. 
This increasing universality also imposed 
the obligation to ensure the universality 
of the ;clevance and the impact of the 
organsiation and its programmes. ILO's 
rna"ive record of achievement in the 
formulation of standards and conventions 
had been of relevance primarily to the 
industrially advanced countries. But to the 
large majority of workers in tie develop­
ing countries, these standards and con­
v .. ntion~ hao onlv distant r,.l~vanc~. The 
primary problems of the work force in 
these countries, accounting· for an over­
whelming percentage of humanity were 
the problems of llnemployme-nt, under 
employment, intermittent employment, 
inadequate incomes, and the absence of 
access to the amenities necessary for the 
fulfilment of their basic needs. 

(iii) The larg" majority of th,. work!'rs 
of the world !:ve-c1 in rural areas and were 
in the unorganised sector, or in the informal 
sector, or in the self-employed sector. This 
underlinen the nee-d for an appropriate tech­
nology that would maximise production 
and emrloYTn"nt, create the infrastructure 
necessary for modernisation, promote 
social j\l~tice by preventing t.he evils of the 
eoncentration of power and of inequality 
in the distrihution of the fruits of progress. 
It was hoped that the ILO would contri­
bute its share in the identification ofsuch 
an appropriate technolotn> in areas where 
this was of paramount importance in order 
to deal with the problems of unemploy­
ment and pwerty, and also to reorient 
and elCpand training projects to eruure the 
transmission and imparting of new skills 
that were necesnry for the new technology, 
and for updating and modernising old skiUs, 
and ensuring that these opportunities were 
~e available even to thOle in the un­
orw-iJed and the .e1f-emplo~ lecton. 

(iv) The prO'riJion of basic needs, uni­
veral education and training, land reforms, 
working out of mutually reinforcing rela-

tionships between the capital-intensive and 
labour-intensive technologies, generation of 
employment and raising the level of 
productivity and, above all the effective 
participation of the mass of ' people in the 
proc~sses of de"v~lopm~nt. through eco­
nonuc and poiIhcal InstItutionsn were 
the steps that needed urgent! y to be taken 
at the national level as also within a favour­
able international framework. 

(v) If the pre-occupa tions of the develop­
Ing world with the problem ofpov/,rty and 
unemployment were not to resdt in their 
according low priority to the standard 
setting activities of the ILO the remedy 
lay in ensuring th" relevance' of the stand­
dards to the la~t majority of the membership 
of the ILO .. One might not get the best 
from cOllventlOns and recommendations 
if an increasing number of conventions 
were ratified by a decreasing number of 
member countries. - l 

(vi) The commitment of the ILO to 
the obje-ctivc of abolishing child labour 
by legislati\"e- means remained. But 
this rommitment had to be reconciled 
with tlh' economic reality. Whilf' moving 
toward. the prohibition of child labour 
one had to take immediate steps to protect 
childr~n at work, control conditions of 
work and insist on measures for the educa­
tion, improvem('nt of skills and develop­
ment of children's adapt"bility for their 
future- working life. 

(vii; The test of the universality of the 
ILO would lie on its ability to re-orient 
its traditional activities to contemporary 
concerns, particularly of the developing 
countries of the world. 

(viii) ILO must unequivocally focus its 
attention on the working poor in the rural 
areas and in the urban informal sector. 
It "'ould improve its qualitative contrihu­
tion "t micro-level, identify new modes to 
reconcile growth with enljuity and in­
crease in incomes with asset creation., 
identify industrial relation sylterrul best 
geared to development, improve delivery 
systems for training and social services, 
improve conditions of work and safety in 
rural areas, promote the organisation of 
rural workers and widen the range of 
choice of technology ill specific sectors. 
It must see that the new conceptual frame­
work and technical cooperation were linked 
to other irutitutional arrangements that 
were beingn art up. 

(ix) The changes hrought about by the 
accession of the newly independent and 
the developing rountriew to the ILO, the 
emergence of the gtate as an employer 
lind the growing realisf tion by the three 
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parties, namely, thc Governt~ent, CI;t­
plovers and workers, of the relative ments 
of pursuing the path of conciliation mmt 
find a new equilibrium in the struClUr~ 
and the methods of functioning of the 
International Labour Organisation. 

(x) Concluding the debate on the 
Director-General's annu:lI rcport on 
the pClI icy of Apartheid in SOllth Africa. 
the L:lbour Mini~tc:' " .. f('fred to the con­
tributions made by "hhatma C;andhi to the 
cause of human rights. H(' also drew 
attention to suggestions mad(' in the course 
of the debate on t1,e-

Setting up of a speei al commitl('c for 
apartheid at the next year's Conferenc<'; 

-Crt':ttion of a joint ILO'Or!!,~nisa­
tion of :\frican Unit\· ('xpert gr(llljl to 
evaluatC' ILO acti\'itics anti pr,'ros(' 
future action; 

-\'oluntar\, contributions to hel p ILO 
establish~, comnrehcllsin, programme to 
benefit South .\'frican worker,. 

Meedng. of General Managers 

11<75' SHRI K. T. KOSALRAM: 

SHRI SUBHASH CHA~DRA 

BOSE ALLURI: 

Will the Minister or R.\ILWAYS be 
pleased to state: 

(a) thc steps that have becn taken to 
curb the growing indiscipline among the 
Railway wo"kers and their sporadic agi­
tation' that have disrupted the smooth 
running 0 f the trainS; 

(b) the recommendatio nS made al thc 
m~cting5 0 f the G~cral Managers held 
on the 12th and 13th June, 1979.; and 

(c) the actio n taken on them? 

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS & LABOUR (SHRI 
RAVINDRA VARMA) : (a) Firm instru­
ctions were issued on 31-3-79 that, in the 
event of illegal strikes/stoppages of work, 
coosequential action viz., deduction of 
proportionate wages for the period of 
absence from work and break in service 
(involving forfeiture of all leave earned 
upto the date of the strike, postpbne­
ment of date of increment and commence­
ment of service afresh On the resumption 
of duty after the strike for the purpoSe of 
eligibility for leave and passes and sanc­
ti\onof~pecialcontributjon to the Provident 
Fund and Pensionar,y benefits 0 n retire­
ment) should be enforced. The instructions 
abo lay down that the condonation of 

such break in service can be ordered only 
with the authority of the President and 
till the break is condoned, np lower autho­
rity can assume that the break will bt· 
condoned and give the benefits that they 
have lost by participatiOn 'in an illegal 
strike/stoppage of work. 

Firm imtructions already exist that stop­
pages of train services should be viewed 
seriously and deterrent action taken. 

With a view to meet any contingency, 
some Railway Territorial Army units have 
been mobilised as a stand-by arrangement 
for deployment if circumstances So warrant. 

(b) and (c) The strategics to be adopted 
with a view to remove transport bottle­
necks, gear up operations and to improve 
the over-all effiCiency in railway adminis­
tration were diScussed in great depth at 
the Conference of the General Managers 
of Zonal Railways convened inJune 1979 
immediatcl y after the new Chairman, R.'lil­
way Board, took over. Seyeral follof>.'-up 
measures, based on the dcci,ions of the 
Conference, including monitoring at the 
Board Iewl, have brought about a consi­
derable iJttprovemcnt in rail operations. 

Bonus to RaUwaymen 

*76. SHRI KANWAR LAL GUPTA 
SHRI VASANT SATHE: 

Will the Minister of RAILWAYS Lc 
p!eas(·d to state: 

(J.) wlldh .. r any decision has 10"(11 taken 
o\'{'r till' b:)llUs issue to the Railwaymcn 
and if so, th" details thereof; 

(b) if not, when this issue will be 
decided by the Government; 

(c) whether Government accept the 
principle of bonus to Railwaymen; 

(d) what arc the latest demands of 
Railwaymen over this issue; 

(e) what will be the financial implic ~ 
tion if the demand of bonus is not mel; 
and 

(f) whether it is a fact that the Railway 
men are agreeable for the Payment of the 
boaus at the time ofretiremcnt ? 

. THE MINISTER OF PARLIAMEN­
TARY AFFAIRS & LABOUR (SHRI 
RA VINDRA VARMA): (a) No, Sir, 

(b) The matter is under active consi­
.' deration of the Government and a deci­
lion will be taken by the Government 
Ihortly. 




